
CENTRAL ADMINISTRATIVE TRIBUNAL
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OA Mo. 333/98

V' ' . w i t h
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&
New Delhi ; this the day of March;1999

HON'BLE SHRI T.N. BHAT, MEMBER (J)
HON'BLE SHRI S.P.BISWAS. MEMBER (A)

OA 333/98

Budhbir Singh s/o Sh. Sukhpal Singh,
r/c H.No. 348; A/2; Nand Nagri ;
De!h i - 1 10 093. . . . .AppI i can t .

OA 1544/98

Near Pal Singh s/o Sh. Jaipal Singh
r /o V i 1 i a.ge & P . 0 . Sa i n i ,
District Meerut (UP). . . ..Appl icant

^  V e r s L) s

Un i on of India t hrough:

1  . The Sec re t any,
M i n i s t ry of Power,

Shararn Shakt i Bhawan,
Raf i Marg .. New Delhi .

2. The Chairman,

Central Electrici ty .Authori ty;
Sewa Bhawan, R.K.Puram,

New De I li i .

3. Ms Surnan Ba 1 a ,
J u n i o r E n g i n e e r- ,
Cer) i ra I E i ec t r i c i t >- Au t hor i ty ,
Sewa Bhawan . R . K . Purarn .

Mew De I It I . . . . .Respondents

Present: Shri V . P . Tr i klia ; counsel for appl icants
Shri P . S . Mahendr-u , counsel for .off iciai
respondents

Shri R, KapLir, counsel for respondent no. 3

ORDER

del ivered by Hon bIe Shri T.N.Bhat, Member (J)

As tl'ie quest ions of fact and law in both thes;

OAs are ident ical . these OAs are being taken up togethei

ctiid are being disposed of by th. is common j udgeinen t ,

,  , . ft
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/. The appl icants in both these OAs are Appr'ent ices

■vho have undergone the requisite ti'sining in Electrical

nave also completed ne per ;ri.«Engineer ing &

apprent i cesh i p

3 , The o f r i c i a 1 Respnd t Mo . 2 , r.ame I y . the Cen t r a i

E I sc t I i c i t >■ Au t ho r i t y . Sews Bhawan . R . K .Pur am , Itew Delhi .

issued an advert isement not ice ca 1 ! i rig for app ;£ t i ons

!"om the depa i-1 men t a I candidates foi the post of Junior' H

Eiig i iU3$

d i p I cmii

equ ! ./a

in t iiB t off ice,

or degree

i') OiTl

lie requ

1 n Mechan i ,■

ecogn i sed

I hg ! n e 8 r i n g c i-

Lin : vers i t y / i ns t i t u

;rdi i-ig to both the app i i can is ttiey \ve;-e told that th,

could not appI> for the said post as they could not be

cons:deled to be departmental candidates. Admi ttedly,

nei ther- -.3 f thern app I i ed . Hc.vever, according to the

app I ; cants. i t carne to them as a surprise when respondent

PfO . 3 i-ic>rein, namely, Ms Suman Ba I a, who was also an

Appi'eri t ice I i l;e them was considered by the respondents and

has boeri appoiri ted as .iuri i or Engi rieer wti i le nsi ttier of the

app 1 i cants was cotisdei'ed nof appoirrted. Ac-cord i ng ■' ■> these

app I icari ts ticivo come to It-is Tribunal seeking the r-e 1 ief

tnat appointment of Ms Sumar; Ba I a be qi.iashed and the

appi icari ts be considered against the post to which she has

been appointed, A furtl-iei s o u 9 hi t b y t h e a p p

1 s 1,o i 'es I f-a i n i i 'le i-o-sponQeri is f i-orn rnal-; i iig f ur ttier

recrui tment to the post of Junior Engi i-ieer t i l ! the

appl icants are considei-ed for tliat post and a:-e absorbed.

■I - The respondents have in thei i- respect ive

couii teri=' ./eiiement ly denied that the appl icants had ever

apprcactied the respondents wi th the request that they

shouId also

i-espoT: de, i t s

OV/i to app I >• .

is v I lat £ i nee tii

ine plea laken d>

appI icants in these OA a 1
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1  app! V they could not be corisidered,

fairly conceded by the respondents that both trie

=  130 el igible and that i f and wtieri it-;e>

apply triey vyou 1 d be coris i de r'ed . Tlie i^'esponden t s have

fui then stated thai the r.ames of tfie app! icants were under

coi iS ; de [■ a ■' j on of respondeni no. 2 but thait the app! icants

w i t l "iOi ! t A?s i t i ng f o i the f inal dec i s i on rushed to the

even before the erpi ry of six nionttis 'frcir, the

submi t t ing thei r representat ions.

I.earned counsel for' tfie pai"

oi-. t i ons that liad been made i

On

U3 i; 0

OSpOC t i Vc

t icns '.vsP leadings. ;i'is j 0e ra T I cn or 11r

n
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appl ied i fie re

of r esporiden t

■  !■, i ■!■ r- =2

n - H ; o L

iO grounds for quasn:ny u

-3 , i-isme i y , Ivls Suman Ba I a

;n r men

n

ne

\  ij t.-: 'v.; 1 . I I

ct cj G c i 3 1 o 1 1 r G 1 B b 1 i I y

lol icai'i ts foi Ihei i considerat ion

O i J Li 1 i 1 o y i I 1 (=i p : vv 1 V i I I r ionabis t ime

■ego : iig reas;

Inese uAA  o .>u u d irect : f  T P. R, 9

more pa r' i . cu i ai

t fie ; ep i esen t a
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P';e necessai y steps ror coiis ; de r i nc

i  i I' le w! yh the case of Ms SoiTias 8a ! a , vVhich

cje,oefid upon M le .ava \ I ab i 1 i t y o \ v sic cine i -es

■O <:L52S-

-r hi n u I- \
.  - id . ohB

viember (J)


